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Judgement

1. Heard the submission of Smt. K. Annapurna Reddy, learned counsel for the
petitioners/Accused Nos.3 and 4, the learned Assistant Public Prosecutor
appearing for respondent No.1 - State, and Sri K. Srinivas, Advocate,
representing Sri K. Krishnaiah, learned counsel appearing for respondent No.2.

2. This Criminal Petition under Section 482 Cr.P.C. is filed seeking the Court to
quash the proceedings that are pending against the petitioners, who are arrayed
as Accused Nos.3 and 4 in FIR No.153 of 2019 of Central Crime Station,
Hyderabad.

3. Learned counsel for the petitioners submits that the petitioners have not
committed any offences whatsoever and, indeed, they were not present in India
during the relevant time i.e. when the crime was registered and they were
pursuing their studies at USA and a false case was foisted against them and,
therefore, they moved the present Criminal Petition seeking to quash the
proceedings that are pending against them.

4. On the other hand, the learned Assistant Public Prosecutor contends that the
crime proceeds were diverted to the account of the petitioners herein and the
involvement of the petitioners in the above crime is under investigation and,
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therefore, the proceedings cannot be quashed.

5. Learned counsel for respondent No.2 submits that embezzlement of the funds
was started from 2014 onwards and continued till registration of the crime, and
hence, the contention of the petitioners that as on the date of registration of the
crime, they were not present in India has no relevance.

6. A perusal of the material available on record discloses that the crime was
registered in the month of August, 2019. The learned Assistant Public Prosecutor
did not assign any cogent and valid reasons as to why the case stood pending at
the crime stage till now. Though the Code of Criminal Procedure has not fixed
any time limit for completion of investigation and filing of Final Report as
contemplated under Section 173 Cr.P.C., yet, the investigation has to be
completed within a reasonable time. However, even after a lapse of about three
years, the investigation is still pending.

7. The submission of learned counsel for the petitioners is that the petitioners,
being the students, are facing much difficulty in their walk of life and they are
unable to pursue their further studies. The submission of the learned counsel
appears justifiable. Though the Court is not expected to lay any guidelines as to
how the investigation is to be done by the police officials and the manner of
investigation, yet, this Court is of the view that it has got inherent powers, when
there is abuse of powers, to give certain directions to the police officials to
perform their duties to the expectation of the public at large. Therefore, this
Court considers it desirable to dispose of the Criminal Petition with a direction to
the police concerned to complete investigation time-bound and file the Final
Report.

8. Resultantly, this Criminal Petition is disposed of with the following direction:

“The Station House Officer, Central Crime Station, Hyderabad/Investigating
Officer is directed to complete investigation in FIR No.153 of 2019 in an
expeditious manner, preferably within a period of three (3) months from this date
and to file Final Report before the Court concerned. The right of the petitioners/
Accused Nos.3 and 4 to move fresh application, in case the cause survives, is
kept open.”

9. As a sequel, miscellaneous petitions pending, if any, shall stand closed.
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